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1« The Govsrnment of India,
Rep. by its Secretary,
Ministry of Labour & Rehabilitation, :
New Delhi, - L

2. Government of Iindia, rep. by its Ssecretary,
Atomic Energy, New Delhi.

3, The Secretary, Department of Ateomic Energy,:
01d Yatcht Road Club, LSR Marg, Bombay-39.

4, The Deputy Chief Executive (P&A)

Department of Atomic Energy,
Government of India, Hyderabad-500 762

5. Sri V.Venkateswara Rao, Draughtsman,
N.G.C., Moulali, Ranga Reddy District.
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Counsel for the Applicant M/s M.Vinobha Devi &
G.Ra jani >

Shri Naram Bhaskar Rac, Addl.CGS

Counsel for the Respondents

CORAM:

THE HON®'BLE SHRI B.N.JAYASIMHA : VICE-CHAIRMAN

THE HON'SBLE SHRI D.SURYA RAD : MEMBER (JUDICIAL) 
ed by

(Judgment of the Division Ben~h deliver
Hon'ble Shri B.N.Jayasimha, Vice-Chairman)

This application is from an un-employsd
Draughtsmsn. He has filed this application aggriéved by
the acticn of the Respondents 2 to 4 in ?illing-ué & the

posts of ﬁrathtsmen *A' (Mechanical) without notifying
the said vacacnies and without following the procédure
prescribed. J

N
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The applicant states that after passing Intefme-

2.

by
H

diate examination, he also passed the ITI during thefperiod

b 1983-85. In pursuence to the notification issued bygthe
| 3rd respondent calling for ﬂpprénticeship posts, the appli- ﬁ
: o | _ |

cant and two others submitted applications., The apbli— .
: ' !

| cant was selected as on apprentics and hs cnmpleted'the
|

I same during the periocdfrom 3-6-1986 to 2-6-1987, fhere-
_ ! |

after hse was appointed as a Draughtsman on casual'éksis

: and he worked in the said post from 6-6-1987 to 27eﬁ2-1989

z
; without any break, O0On 18-8-1988 the respondents iqsusd a
. |
circular notifying two vacancies of Draughtsman (N%cha-

nical), It was mentisned therein that if the candidates

| a
' are not found suitable for appointment to the post, of

o i
H !

L
| Draughtsman 'B' they will be-considered for the lower
| : ' |
| post of Draughtsman 'A', The applicant applied faor the
: 7 !1 o |
said post and he uwas not considered for the seme as he had -
. - |

L : not possess the prescribed experience. The. 5th r#spon- '
. ' g '

! dent, who was sponsored by the employment exchandé was
I |
i !

| considered and included in the panel. Houeuar,,fbe pansl
, - i |

was not operated as the vacancy was resarved for an SC
. |

I
candidate, Subsequently 5th respondent uas appuiﬁted on
: |

| an adhoc basis as Oraughtsman 'A' i.e. to the neﬁt lowsr
post. The contention of the aspplicant is that t#e post :

of OUraughtsmen 'A', should have been filled by cglling :
I il
| fresh applications from all eligible persaons anq{nnt filled :

| ‘ : \
‘ from the panel prepared for the posts of Draught%man '‘8', l
K ' |

i

l |
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g&f in the year 1988,
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3. The respondents 1 to 4 in their reply state that
as the NFC did not have a panel for the post of Draughtsman

'A* {Mechanical) and ag thers was immediate need in the

Users Sections, it was decided to operate the panel of
Draughtsman °'B' for filling the post of Draughtsmqn ‘A’
waving the recruitment formalities. Following this,
5th respondent was appaintéd on an adhoc basis as

Draughvsman 'A'.

4 We have heard Smt,M.Vinobha Devi, lesrned counsel
for the applicant and Shri Naram Bhaskar Raoc, learned
standing counsel for the Responﬂeﬁts 1 to 4, Shri G.Biksha-
pathy, learned counsel for the 5th Respondent. Shri
Bikhspathy states that the applicant is not gqualified at
all for inclusion in the panel for Oraughtsman 'B' es

he does not possess the required experience of five years,

There is therefore nothing illegal in ths adhoc & point-

ment of the 5th respondent ag Draughtsman 'A' on the basis

of his inclusion inthe panel for the post of Draughtsman 'B°.

Se e have considered these submissions, Bh a consi-
deration of the facts, we ses no illegality in the & point-
ment of the 5th respondent on an adhoc basis as Draughts-
man 'A' pending regqular appointment after ?ollauing the
regular procedure of calling for appdications and there-
after making the selections. The main grievanca of the
applicant is if ths services af the S5th respcndeﬁt ig ra~
gularised as Draughtsman 'A', based on‘his adhoc. appoint-
ment, applicant ui 11 not have any chances of being con-
sidered for the said post. As vacancy in the poét of

Draughtgman 'A° MM MMM MAIEN —HINHM- M KN

CoNtdesssbee
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1., The Secretary, Govt, of India,

Ministry of Labour & Rehabllltatlon,
New Delhi.

2. The Secretary, Govt.of Ihdia;
Atomic Enerby, New  Delhil .

3. The Secretary, Dbept.of Atomié Energy,
01ld Yatcht Rcad Club, LSR Marg, Bombay-39.

4. Bhe Dwputy Chief Executive (E&A) Dept .of Atomic Energy,
Govt. of India, Hyderabad 162

5. gne co to Mr. G Bikshapath Adv e, CAT .Hyd-Bench-
8 PY Whs . Vo~ ‘IEQal y?_o&s_ m\ k&:&mg\ wgmwﬁ
6. One copy to Mr, M.vinobha Dev Paganl, dvocates, )

3~4-845/2, Barkatpura, Hyderabad.

7. One copy to Mr.N=-Bhaskar Rao,lAddl. CGSC. CAT,Hyd.Bench. .
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8 . One Spare copy..' ¥ .' i e A o
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arese in the year 15990, ﬁe had acquired the necesgsary
gualification of five yesars experience by that time., If
the respondents 1 to 4 nctify the vacancy and consider
all the esligible candidates, hs would be entitled to

be considered as he FPulfills all the required qualifi-
cationgs. UWe find considerable merit ié this submission.
While thers is no objection to the-adhoc appointment of
the Respondent No.S as Draughtsman ‘A', regulariéing his
services ?s such without notifying the vacancy would be
viplative of Article 16. In the circumstances, ué direct
the respondents 1 to 4 to take expsedetious action for
notifying‘the vacancies/vacancy in the post of Draughtsmen
‘A' and thereafter proceed to fill the post inaccordance

with the recruitment rules after considering all tha

eligible persons who may apply for the same.

be - Accordingly application is dispossd-of with these

directions. No order as to costs.

| %WU Joq e e c;gr--\q—-—ijszum
(B.N.JAYASIMHA) (D.SURYA RAD)
Vice=-Chairman -~ Member (3J)

Dated: 11th March, 1991. :
Dictated in Open Court P amdR Ve,

Deputy “egistrar.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH HYDERABAD

THE HON'BLE MR.B.N.JAYASIMHA : V.C.
AND '
THE HON'BLE MR.D.SURYA RAO s M(J)
A
THE HON'BLE MR.J.NARASIMHA MURTY:M(J)
’ ARD
THE HON'BLE MR,R.BALASUBRAMANIAN:M(A)

Daﬁedz\l utb -1991,

ORBER / JUDGMENT s

M.A./R.A.

in

C.A. NO.

T.A-NO‘ WCP.NQ'.

C.A.No. Gy ‘%

Admitted and Interim directions
issugd.

Allgwed t”/,/”

Disposed of with direction

Dismis

Dismis$ed as withdrawn
Dismisped for default
M.A. @Prderec/Rejected.

No order as to costs.
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